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The 14™ August 2025
No0.-09/N1-19-01/2025-15200/GAD—In exercise of the powers conferred by proviso to
Article-309 of the Constitution of India, the Governor of Bihar, hereby, makes the following Rules to
regulate the appointment and conditions of service to the posts of Drivers in Government of Bihar-

1. Short Title, Extent And Commencement.—
(@) These Rules may be called as the Bihar Drivers (Appointment and Conditions of

Service) Rules, 2025.
(ii) It extends to the whole State of Bihar;

(iii) It shall come into force at once.

2. Definitions.- In these Rules, unless the context otherwise requires,-
(a)  "State Government'' means the State Government of Bihar;

(b)  "Commission' means the Bihar Technical Service Commission;

(c)  "Appointing Authority" means the authority as prescribed in Rule-3(2) and (3);
(d)  ""Cadre' means the cadre as prescribed in Rule-3(1);

(¢) "Grade' means the grade as prescribed in Rule 3(4);

(f)  "Merit list" means the list of candidates recommended by the Bihar Technical
Service Commission;

(g) '"Department” means the department as prescribed in Schedule-1 of Rules of
Excutive Business, 1979(as amended from time to time);

(h) "Attached Offices" means the Attached Offices to the departments as prescribed in
Schedule of Bihar Secretariat Service Rules, 2010 (as amended from time to time);

(1)  "Subordinate Office' means the subordinate office under control of the department;

(j)  "Cadre Controlling Authority’” means the Appointing Authority or any other
authority prescribed by him for this purpose;

(k)  ""Due date' means the date of commencement of this Rules.

3. Structure of the Cadre.—

1) There will be a separate cadre of Drivers for every department (including its
attached offices and subordinate offices) and every Collectorate.

2) The Additional Chief Secretary/ Principal Secretary/ Secretary of concerned
department shall be the appointing authority of Drivers in that departmental cadre
(including its attached offices and subordinate offices).

A3) The District Magistrate of concerned district shall be the appointing authority of
Drivers in that collectorate cadre.
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@) The structure of evey cadre shall be as follows-
S.No Name of the Post Status Remarks
1. Driver (General Grade) Basic Grade Level Non Gazetted
2. Driver (Grade-2) First Pomotion Level Non Gazetted
3. Driver (Grade-1) Second Pomotion Level Non Gazetted
4. Driver (Special Grade) Third Pomotion Level Non Gazetted

(5) The sanctioned strength and Pay scale/Pay level of posts of every grade of the cadre
shall be as sanctioned by the State Government from time to time.

Provided that, 35 percent of the total sanctioned strength of the cadre on due
date shall be earmarked as sanctioned strength of Driver (General Grade), 30
percent of the total sanctioned strength of the cadre on due date shall be earmarked
as sanctioned strength of Driver (Grade-2), 20 percent of the total sanctioned
strength of the cadre on due date shall be earmarked as sanctioned strength of
Driver (Grade-1) and 15 percent of the total sanctioned strength of the cadre on due

date shall be earmarked as sanctioned strength of Driver (Special Grade).

4. Direct Recruitment.—

1) The recruitment to the post of Driver (General Grade), basic grade of the cadre,
shall be filled by direct recruitment, on the basis of recommendation of the
Commission.

?2) Every appointing authority, shall calculate the vacancies available to the post of
Driver (General Grade) as on Ist April, and shall send reservation rosterwise
requisition to the Commission by 30th April, through General Administration
Department.

A3) The Comission shall advertise the vacancies as per requisition, and make available
the reservation rosterwise recommendation, directly to the concerned appointing
authority.

) The concerned appointing authority shall issue appointment orders of the
recommended candidates after due scrutiny.

5. Eligibility for Direct Recruitment.—
(1)  The eligibility criterion for direct recruitment to the post of Driver (General Grade)
shall be as follows-
(i)  Minimum educational qualification shall be passing in Matric or equivalent
examination;
(i1)  Shall have bonafide license of driving four wheelers;
(i) Shall have good knowledge of prevalent Traffic Rules;
(iv)  Shall have general knowledge of vehicles;
(v)  Shall have good physical health.
(2)  There shall be no weightage for having higher educational qualification.
(3) The minimum age for directd recruitment shall be 18 years and maximum shall be
as determined by the State Government from time to time.
Provided that, a relaxation, in the upper age limit, equivalent to the period
of service rendered under contract employment as Driver, shall be granted. The
work experience in all Government/Non-private (Central Government, Panchayat,
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Municipal Bodies, etc.) offices/institutions within the State of Bihar, shall be
considered for this relaxation in the upper age limit. The working period on
contract shall be determined on the basis of the Salary Payment Certificate issued
by the relevant controlling authority. The period up to the cut-off date, mentioned
in the advertisement published by the commission, shall be considered for
calculating work experience."

Process of Selection for Direct Recruitment.—

(1) For appointment to the basic post of the cadre, the calculation of marks obtained in the
competitive examination conducted by the Commission and weightage marks for
working on contract basis, shall be calculated by the Commission as follows-

Full Marks

(a) Weightage of marks obtained in the competitive examination 75 Marks
conducted by the Commission
(b) Weightage of marks for working on contract basis 25 Marks
(Weightage of 5 marks per working year, maximum limit shall be
of 25 marks. For work experience of part of a year, weightage
marks shall be calculated by dividing the number of working days
by 365 and then multiplying it by 5)

Total 100 Marks

Note- (i) Weightage of marks obtained in the competitive examination conducted by the
Commission shall be calculated by multiplying the percentage of total marks

obtained in that examination by 0.75.
marks obtained in the examination

X 75

1.e. Weightage marks =
ghtag total marks of the examination

(il)) The working experience on contractual basis in all Government/ Non-private
(Central Government, Panchayat, Municipal Bodies, etc.) offices/institutions
within the State of Bihar, shall be considered of calculation of weightage marks.

(2) The process, subjects and syllabus of the written examination shall be determined by
the Commission. The questions in the examination shall be of matriculation level
which also includes questions related to motor driving, knowledge of prevalent
Traffic Rules and general knowledge of vehicles.

(3) Candidates, 2.5 times the number of vacancies, shall have to appear in the test
examination, of total 100 marks, for motor driving and general knowledge of vehicles,
conducted by the Commission. This test shall be held by a committee, constituted by
the Commission, in which one Motor Vehicle Inspector shall also be a member.

(4) The Commission shall prepare a merit list on basis of sum of the marks obtained as
per sub rule-1 and sub rule-3 above, and, accordingly send its recommendation,
reservation roster wise, to the concerned appointing authority.

Reservation.— The provisions regarding reservation roster, as decided from time to time by
the State Government, shall be applicable in direct recruitment and promotion, in this cadre.
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Probation period.—The Driver, appointed by direct recruitment in the cadre, shall be on
probation for 01 (one) year. If the service is not found satisfactory during the probation
period, it shall be extended, after recording the reasons, for 01 (one) more year. If the service
is not satisfactory even in the extended period, the service may be terminated.

Confirmation.— The services of directly recruited Driver shall be confirmed after
satisfactory completion of probation period, no adverse communication against him and
fulfilling the other criterion for confirmation of service as decided from time to time.

Seniority.—The seniority of the directly recruited Drivers shall be determined according to
their position in the merit list of the Commission. The provisions of seniority determination,
as decided from time to time by the Government, shall be applicable in this cadre also.

Promotion.—

(1) The promotion to the higher grades of the cadre shall be given on the basis of
seniority-cum-merit, on the basis of the recommendation of the departmental
promotion committee.

(2) The concerned appointing authority shall constitute departmental promotion
committee by a separate order.

Transfer.-

(1) In the light of administrative exigencies, the General Administration Department shall
have the power to transfer a Driver from one District cadre to another District cadre,
maintaining his seniority based on his entry in the service.

(2) On the request of any driver of a district cadre, the General Administration Department
shall have the power to transfer him to another district cadre. But for this, the
recommendation of the appointment authority of both the concerned districts shall be
necessary, and, as a result of the transfer, the concerned driver will become junior most
in his appointment year, in the transferred district cadre.

(3) In case of more than one driver of the same appointment year from the same district is
transferred to another district, their inter-se seniority in the new district cadre shall be
determined as per their inter-se seniority in the previous district cadre.

(4) In case of drivers of the same appointment year from the different districts are
transferred to another district, their inter-se seniority in the new district cadre shall be
determined on the basis of their date of first joining, if the date of first joining is same,
then on the basis of their date of birth (the one with older age shall rank senior), and if
the date of birth is same, then in the order of the first letter of their name in Hindi
alphabet.

Disciplinary Action.—The provisions of Bihar Government Servants (Classification,
Control and Appeal) Rules, 2005 (as amended from time to time) shall be applicable in this
cadre also.

Residuary Matters.— The issues, for which there is no specific provision in these rules, the
employees of this cadre shall be governed by the provisions for the employees of equivalent
level, in the State Government.

Removal of Difficulties.— Any difficulty in implementing any provision of these rules shall
be removed by the General Administration Department, by an order published in the
Gazette.
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Interpretation.— If any doubt arises regarding the interpretation of any provision of these
rules, the matter shall be referred to the General Administration Department. In this context,
the decision taken by the General Administration Department, in consultation with the Law
Department, shall be final.

Power to relax.— If, in the opinion of the Government, any provision of these rules causes

undue hardship to any Driver or group of Drivers, the General Administration Department

may relax that provision for any Driver or group of Drivers.

Repeal and Savings.—

(1) The Bihar Driver (Recruitment and Service Conditions) Rules, 2005 as well as all
other Resolutions/Rules/Orders regarding this cadre issued before due date, shall,
hereby, deemed to be repealed.

(2) Notwithstanding such repeal, any work done or any action taken excercising the
powers conferred under the said Rules/Resolutions/Orders etc. issued earlier, shall be
deemed to have been done, using the powers conferred by or under these rules, as if
these rules were in force on the date on which any such work or action was taken.

By the order of Governor of Bihar,
Dr. B. Rajender,
Additional Chief Secretary to the Government.

3refteres, AAfAaTery gsuned,
fagrR, ge1 aRT yaIfera wd gfsal
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